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Petition(s) for Special Leave to Appeal (Crl.) No. 2497/2003

(From the judgenent and order dated 21/03/2003 in MCRLP 653/ 03
in CRLA 404/2001 of The H GH COURT OF M P. BENCH AT | NDORE)

BALU SI NGH Petitioner (s)
VERSUS
UNI ON OF | NDI A Respondent (s)
( Wth Appln(s). for bail and office report)

Date : 13/10/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE R C. LAHOTI
HON BLE MR, JUSTI CE ASHOK BHAN

For Petitioner (s)

A. P. Dhami ja, Adv.

Sushil Kr. Jain, Adv.
Ms. Pratibha Jain, Adv.

H. D. Thonvi, Adv.

Pradeep Aggarwal , adv.

A. Mshra, Adv.

Anj ali Doshi, Adv.

Ruchi Kohli, adv.

L. P. Si ngh, Adv.

Ram Ni was, Adv.

Punit Jain, Adv.
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For Respondent (s)Ms. Binu Tanta, adv.
Ms. Sushma Suri, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
Respondent is allowed two weeks’ tine for filing counter affidavit.

(Ajay Kr. Jain)

(Radha R Bhati a)
Court Master
Court Master



